(Amount in Rs.)

Annexure — 4

Name of the corporate debtor: Tushar Realhome LLP
Date of commencement of CIRP 27/02/2023

List of creditors as on: 29/04/2023

List of Unsecured Financial Creditors (other than Financial Creditors belonging to any Class of Creditors)

Details 3. ol Details of claim admitted Amount KAV
received of any | Amount ;
sl Name of o of | Amount of csitirsl ool of claim
! Amount | Nature] Amount | Whether | ., contingent under Remarks, if any
No. creditor Date of | Amount : Voting ¥ dues, not R .
. . of claim of covered by | related ; claim . verificati
receipt | claimed ; : share in that may | admitted
admitted | claim | guarantee §| party? on
CoC be setoff
iqrelea 12 45 £ ) o i
(|Pwarka Prasad 0 00 0053 | 16988274] 7000000} Loan dues 0 ol 135% 0 0 ol gsegal o povide pront it rentainingamaunt. Fleadedce fookmes
Mittal to the Annexure
Harsh y To provide proof for remaining amount. Please see footnotes
2072 . 0
2 Rnterprises 04.04.2023 4800000 3000000f Loan dues 0 0 0.58% 0 0 C 1800000 oo e e
i Jo ; To provide proof ini . e
3 Jai Janardan 04.04.2023 1480168 2350000 Loan dues 0 0 0.16% 0 0 0 645168 o provide proof for remaining amount. Please see footnotes
Sharma to the Annexure
4 Rachana 04042023 328000 2050008 Loan dues 0 0 0.04% 0 0 0 123000 To provide proof for remaining amount. Please see footnotes
Sharma {0 the Annexure
ji vid £ ining ¢ . Plea i es
5 Brii Z.o:m: 0004230 1478784 700000k Loan dues 0 0 0.13% 0 0 0 778784 To provide proof for remaining amount. Please see footnotes
Sanghi to the Annexure
6 Rakesh Kumar 1004231 19191721 2000000} Loan dues 0 0 1529 0 0 ol 11201721 To provide proof for remaining amount. Please see footnotes
Yadav to the Annexure
Vinod Kumar & - o To provide proof for remaining amount. Please see footnotes
7 Sons (HUF) 10-04-23 780808 383000fLoan duesj i 0 0.07% 0 0 0 397808 et Atieire
5 i i n >
g Guruprasad and 1004230 1227337 600000k Loan dues 0 0.12% 0 0 0 627337 To provide proof for remaining amount, Please see footnotes
company to the Annexure
Provisionally admitted on the cofirmation of promoter.
Sanghi . B . However, not appearing in Group summary. To bg cofirmed
042 e 19% 922 4 ; :
o Consultancy Lo i e 0 ? Sl % 4 . g from books of CD as soon as made available. To provide
proof for balance amount of claim.
- - o = -
10|Magan Lal Yogif  11-04-23] 80926358§  4000000|Loan dues 0 o o077% 0 0 ol 409658]To provide proof for remaining amount. Please sce footnotes
to the Annexure
11} Aruna Gupta 12:04-23) 1708822] 1227664} Loan dues 0 0.24% 0 0 ol 4g115g|Te provids proof for remaining amount. Please see footnotes
to the Annexure
12 Ram Pal Gupta 1204230 3041227 1200000} Loan dues 0 0 0.23% 0 0 0 1841227 To provide proof for remaining amount. Please see footnotes
HUF to the Annexure
" , T : e — =7 - ;
13 ﬁzsoa Kumar 12-04-23 778523 6015550 Loan dues 0 0 0.12% 0 0 0 176968 o provide c.:uow for remaining amount. Please see footnotes
Gupta to the Annexure
14| Darshana Devi 12:0423]  546823]  392855|Loan dues 0 0.08% 0 0 ol Tssuse| L0 erHs ool ReAing amiount. Pledssises facthotss
to the Annexure
3 i £ ini t. Please see It
15} Tarun Gupta 120423 2589780]  2001088Loan dues 0 ol 0.39% 0 0 ol samguy|Tprevidepmelionsemaning smoyt. Rleass seo ommoles
to the Annexure




16 E_.::wr Mishra 1204230 6197096 3000000 Loan dues 0 0 058% 0 0 0 3197096 To provide proof for remaining amount. Please see footnotes
HUF to the Annexure
17{Ekta Gupta 13-04-23)  1922475] 1485472 Loan dues 0 of  029% 0 0 of 4370pa] o previde proof for remaining amount, Please sae footnotes
to the Annexure
18fRam Pal Gupta | 13-04-23] 1858068  1431488]Loan dues 0 of 028% 0 0 ol aggsgal (R OVKRPTGEbIEmRIn g amoat Eleass e fooiotes
to the Annexure
19 >mm2_,& 13.0423] 4681784 3432875 .oan dues 0 0 0.66% 0 0 0 1248900 To provide proof for remaining amount. Please see footnotes
Associates to the Annexure
20 Raju Mishra 10-04231 3100767 1500000\ Loan dues 0 0 029% 0 0 o 1600767 To provide proof for remaining amount. Please see footnotes
HUF to the Annexure
I - F o 3 y
21{Amita Mishra 10-04-23 2067178  1000000{Loan dues 0 of  019% 0 0 of 1067178} 0 Pravide proof for remaining amount. Pleass see footnotes
to the Annexure
22| Archna Mishra 11-04-23)  5783956]  2800000{Loan dues 0 of  054% 0 0 of 2983956} 10 Provide proof for remining amount. Please see footnotes
to the Annexure
TOTAL 904004268 45659957 8.80% 44740469
Note:

1. All claims have been provisionally admitted on the basis of submitted proof by claimants and verified on the basis of Group summary and individual ledger account as on
01.03.2023 drawn from tally software of the Corporate Debtor provided and confirmed by the promoter .However Balance Sheets of the CD are not available after the period
31.03.2019. The claims shall be further veriied after availability of all records. The claim amount may undergo further changes during the process of availability of further records /
finalisation of balance Sheets of the Corporate Debtor for the previous years. The CoC may undergo change subject to the verification and collation of claims which is continuing.

2. Status of column with respect to “amount of claim under verification” may change after further records books of corporate debtor are made available /receipt of required proofs
from claimant/ other sources; as soon as may be practicable and when IRP / RP comes across additional information warranting such revision, The CoC may undergo change subject to
the verification and collation of claims which is continuing,

3. As per Regulation 14 of IBBI (CIRP) Regulations, 20016, where the amount claimed by a creditor is not precise due to any contingency or other reason, the interim resolution
professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the claim based on the information available with him. The interim

resolution professional or the resolution professional, as the case may be, shall revise the amounts of ‘claims admitted, including the estimates of claims made under sub regulation (1), as
soon as may be practicable, when he comes across additional information warranting such revision.

4. The claims admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received
subsequently and which warrant such revision/substantiation/modification.

5. Information / evidence / clarification may also be pending from Creditor/Management/Employees for the claims under further verification.

realn

== 1 5Jm , .;ﬂ ] (=1
Babu Lal'Gurjar Babu L ! w Mmﬁﬂ
Interim Resolution Professional . insolvency F ,_oﬁmw,wm_.mumf_\pw%o

Tushar Realhome LLYP BRI IPA-003! |R-NR0297IZ
Regn. No, IBBI/IPA-003/TP-N00297/2020-2021/13260
AFA No: AA3/13260/02/271123/300779 valid up to 27/11/2023



